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CP No. 32/ALD/2016

Sh. Adesh Tandon, PCS for the petitioner. Sh. Kuldeep Singh, proxy for the
O.L representing the Central Govt.

Further today, there is no representation from Income Tax Department,
although this court by its previous order dated 21.12.2017 has observed such
that, it is necessary to hear the counsel for the Income Tax Department in
respect of Department’s report dated 04.12.2017 submitted throu gh Income
Tax Officer, Ward No. 6 (a), Kanpur.

Considering such position, learned PCS for the petitioner pressing for
an appropriate order to be passed in the present matter.

Hence, Registry is directed to serve a copy of today’s order along with
previous orders dated 21.07.2017 and 11.12.2017 to the office of the Chief
Commissioner, Income Tax Department, Kanpur, as well as to the Income
Tax Officer, Ward No. 6 (a), Kanpur.

Further a copy of these orders to be communicated to the learned
Standing Counsel for Income Tax Department in the Hon’ble Allahabad High
Court for making appearance to assist this court.

The matter be listed on 23™ January, 2018.
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